Annexure-7

Name of the corporate debtor: HITKARI PACKAGING P. LTD.; Date of commencement of CIRP: 31/05/2022; List of creditors as on:12/06/2022

List of operational creditors (Government Dues)

Amqunt in Rs.

Sr. Details of claimant Details of claim Details of claim Amount- Amount Amount Amount Remarks,
No. Received Admitted of of any of claim ofclaim | ifany
: contingent Mutual under not
Department’ Government Date of Amount Amount Nature Whether % of claim dues, that may verification | admitted
Receipt Claimed of claim of claim related voting be set-off
admitted party? share in
' CoC
01 Office of Govt of 04/07/2022 2,432,920.00 | 303,458.00 Un-secured NO 0% NIL NIL 2,129,462.00 NIL Further
Assistant Gujarat Claim justification
Commissioner ' - v . ’ ' -awaited
of State Tax, from
' Vadodara Department




Ry. RPAD.

s
No. STO-1/UNT-45/NCLT CLAIM/Ms Hitkari Packaging Pvt Ltd/2022-23/ § &3
0I5k
Office of the Assistant Commissioner Of State fax
Jnit-45,th Floor, Kuber Bhavan, Kothi Compound
Raopura, Vadodara.
Date: 29/06/2022
To

The Interim Resolution Professional / Resolution Professional
Mr. Mukesh Ramjibhai Dayani

302, Laxmi Enclave-1, Opp. Gajera School,

Katargam, Surat-395004

Q Email: cirp.hitkari@gmail.com

Mukeshdayani.ip@gmail.com

Subject: Submission of proof of claim in case M/'s Hitakari Packaging Pvt Ltd TIN-24192200115
Respected Sir,

With reference to above subject, we hereby state that we came to know that Insolvency
Resolution Process started in case of /s Hitakari Packaging Pvt Ltd TIN-24192200115 . The said corporate
debtor was registered with State Tax Department under Gujarat VAT Act and Central Sales Tax Act and
having registration number VAT: 24192200115/CST 24692200115. Assessment for the year 2006-
07,2009-10,2010-11,2011-12,2016-17,2017-18 were completed on respective dates under section 34 of
GVAT Act. Total Sum of Rs. 24, 32,920/-(Incl. arrears of interest accrued) was raised in the assessment
and demand notices issued accordingly.

. In view of above, we are send:ng our claim of %s 24, 32,920/- along with necessary supporting
\Q documents. Kindly accept our claim of said amount anc acknowledge same. We are sending or claim by
email and by RPAD also. Thanking you.

Yours Faithfully

E"n'cléé‘éd-" - '[
: : —Aggat
1) Affldawt with FORM-B K.M.Gohil ;1

( |
.-( ) Assessmer* Orders and Demand Notices of re;pectlve years Stateﬁx Offi cer—l C) ~
(3)Summary of Pending Dues. ‘ %4’{-6\5@@#(@@'6(1)

1/C Unit-45, Vadodara.



INDIA NON JUDICIAL
Government of Gujarat

Certificate of Stamp Duty

LR B

Certificate No.

080

Certificate Issued Date
Account Reference

Unique Doc. Reference

Saie iTransfer (lmm Property)

Description DECLARATION: [ SO

453 PM 29-Jun-2082 0253 PAEW-2022 0283 PM 28-Jun-2022 0253 P 28-Jun-2022 02:53 PM 29 Ju

2 Consideration Price (Rs.) : 0

First Party
Second Party
Stamp Duty Paid By 4AVIRSINH GOHIL

Stamp Duty Amount(Rs.)

6%, T el < % % Sk $ 3 3
22 D253 PR 25-Jun-2028 02'53 PM 28-Jun-B0RE 0253 PM 20-Jur-2082 0253 PM29<Jun-20£2 02:53 PM 28-Jun-2022 02:53 PM 28-Jun-2022 02

Statutory Alert: -

1. The authenticity of this Stamp certificate should be verified at 'www shcilestamp com' or using e-stam;i)tMoblle App of Stock Holding.
Any discrepancy in the details on this Certificate and as avait { Mobile App renders it invali

2. The onus of checking the legitimacy is on the users of the certificate.

2 in raco nf anv dierrenancy niaace infarm the Comnpatant Aitithonhy




FORM B

PROO‘? pF CLAIM BY OPERATIONAL CREDITORS EXCEPT WORKMEN AND EMPLOYEES

gulatzon 7 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)

29/06/2022

To
The Interim Resolution Professional / Resolution Professional

Mr. Mukesh Ramjibhai Dayani

302, Laxmi Enclave-1, Opp. Gajera School, Katargam, Surat-395004

From

Krushnkumarsinh Mahavirsinh Gohil

State Tax Officer-1, Office Of Assistant Commissioner Of State Tax
Unit-45.4" floor, Kuber Bhavan, Kothi Char Rasta Vadodara.

Subject: Submission of proof of claim.
Madam/Sir,

Krushnkumarsinh Mahavirsinh Gohil, State Tax Officer-1, Unit-45, Vadodara hereby
submits this proof of claim in respect of the corporate insolvency resolution process in the
case of Hitkari Packaging Pvt. Ltd. TIN - 24192200115. The details for the same are set out
below:

PARTICULARS
1. |NAME OF OPERATIONAL CREDITOR Krushnkumarsinh Mahavirsinh Gohil
State Tax Officer-1, Office Of Assistant
Commissioner Of State Tax
b Unit-45
2. |IDENTIFICATION “ NUMBER OF|ADHAAR CAR NO:868882691677
OPERATIONAL CREDITOR AS ABOVE ON BEHALF OF STATE TAX

DEPARTMENT, GOVERNMENT OF GUIRAT
(IF AN INCORPORATED BODY PROVIDE
IDENTIFICATION NUMBER AND PROOF OF
INCORPORATION. IF A PARTNERSHIP OR
INDIVIDUAL PROVIDE  IDENTIFICATION
RECORDS* OF ALL THE PARTNERS OR THE

INDIVIDUAL) |

3. |ADDRESS AND EMAIL ADDRESS OF UNIT-45, 4™ FLOOR,KUBER BHAVAN,
OPERATIONAL CREDITOR FOR | KOTHI COMPOUND, RAOPURA,
CORRESPONDENCE VADODARA

|Email — stol-gstd-vad 1 @gujarat.gov.in

4. |TOTAL AMOUNT OF CLAIM
: Rs.24,32,920/-
(INCLUDING ANY INTEREST AS AT THE
INSOLVENCY COMMENCEMENT DATE)




PARTICULARS

i
\

5. |DETAILS OF DOCUMENTS BY REFERENCE

TO  WHICH THE
SUBSTANTIATED.

DEBT CAN BE

ASSESSMENT ORDERS AND DEMA! %{
FOR RESPECTIVE ASSESSMENT YE

17,2017-18 FOR VAT AND CST ACT.

Nagices|
52006 (.
07,2009-10,2010-11,2011-12,2016-F

DETAILS OF ANY DISPUTE AS WELL AS THE

'RECORD OF PENDENCY OR ORDER OF SUIT

OR ARBITRATION PROCEEDINGS

NA

DETAILS OF HOW AND WHEN DEBT
INCURRED

DUE TO ASSESSMENT OF YEARS YEARS 2006-
07,2009-10,2010-11,2011-12,2016-
17,2017-18 FOR VAT AND CST ACT. PASSED
ORDERS AND DEMAND NOTICE ISSUED TO
DEALER ACCORDINGLY.

DETAILS OF ANY MUTUAL CREDIT,
MUTUAL DEBTS, OR OTHER MUTUAL
DEALINGS BETWEEN THE CORPORATE
DEBTOR AND THE CREDITOR WHICH MAY
BE SET-OFF AGAINST THE CLAIM

NA:

DETALILS OF:

a. any security held, the value of]
security and its date, or

b. any retention of title arrangement in
respect of goods or properties to
which the claim refers

NA

10.

DETAILS OF THE BANK ACCOUNT TO
WHICH THE AMOUNT OF THE CLAIM OR
ANY PART THEREOF CAN BE TRANSFERRED
PURSUANT TO A RESOLUTION PLAN

PLEASE SEND DD/CHEQUE IN FAVOR OF SBI
A/C VAT : '

11.

LIST OF DOCUMENTS ATTACHED TO THIS
PROOF OF CLAIM IN ORDER TO PROVE THE
EXISTENCE AND NON-PAYMENT OF CLAIM
DUE TO THE OPERATIONAL CREDITOR

ASSESSMENT ORDERS AND DEMAND NOTICES
FOR RESPECTIVE ASSESSMENT YEARS 2006-
07,2009-10,2010-11,2011-12,2016-
17,2017-18 FOR VAT AND CST ACT.

|Signature of operational creditor or person authorised to act on his hali5 TITE <
[Please enclose the authority if this is being submiltted on beha&o . erleIch-creditor]

—

o

State Tax Officer (1)
I/C Unit-45, Vadodara.

Name in BLOCK LETTERS

KRUSHNKUMARSINH MAHAVIRSINH GOHIL

Position with or in relation to creditor

STATE TAX OFFICER-1, UNIT-45, STATE TAX DEPARTMENT
Address of person signing '

UNIT-45, 4™ FLOOR, KUBER BHAVAN, KOTHI COMPOUND, RAOPURA, VADODARA



! )/‘

g

4

f'iPAN number, passport, AADHAAR Card or the identity card issued by the Election

,ﬁommission of India
&

DECLARATION

I, Krushnkumarsinh Mahavirsinh Gohil, currently residing at Office Of Assistant
Commissioner Of State Tax,Unit-45,4" floor, Kuber Bhavan, Kothi Char Rasta
Vadodara. '

, hereby declare and state as follows:-

1. HITKARI PACKAGING PRIVATE LIMITED TIN-24192200115, the corporate debtor
was, at the insolvency commencement date, being the 31* day of May 2022, actually

indebted to me in the sum of Rs. [ASSESSMENT ORDERS AND DEMAND NOTICES FOR
RESPECTIVE ASSESSMENT YEARS 2006-07,2009-10,2010-11,2011-12,2016-17,2017-18 FOR
VAT AND CST ACT].

2. Inrespect of my claim of the said sum or any part thereof, I have relied on the documents
specified below:.

3. The said documents are true, valid and genuine to the best of my knowledge, information
and belief and no material facts have been concealed therefrom.

4. In respect of the said sum or any part thereof, neither | nor any person, by my order, to
my knowledge or belief, for my use, had or received any manner of satisfaction or

security whatsoever, save and except the following:

[Please state details of any mutual credit, mutual debts, or other mutual dealings between

0y

ﬂs‘-" _n; .

the gormorate. debtorand the creditor which may be set-off against the claim].

. oo
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State Tax Officer (1)
VERIFICATION 1/C Unit-45, vadodara.

I, Krushnkumarsinh Mahavirsinh Gohil the claimant hereinabove, do hereby verify that the
contents of this proof of claim are true and correct to my knowledge and belief and no

material fact has been concealed therefrom.
[}

Verified at VADODARA on this 29 day of JUNE 2022 !
. (Sigr‘\éturmof @e@ Em)

[Note: In the case of company or limited liability parﬁzteamiga?[g@fa&%r&}i%n and
verification shall be made by the director/manager/secretaryIﬁEdUri‘%th’e‘}@?ggg@ q &radéig;es.
- ;; Y Eﬁ

an officer authorised for the purpose by the entity]. , ) e 4



N FORM-304
\»\

Assessment Order
(under section 32/34/35 of Gujarat Value Added Tax Act, 2003)

[See sub-rule (2) of 29, sub-rule (2) of rule 31 and sub-rule(2) of 32}

Name of the Dealer : HITKARI PACKAGING PVT. LTD.

RC No. : . 24192200115
! :
339/40,GIDC IND ESTATE, WAGHODIA, WAGHODIA, WAGHODIA, WAGHODIA,VADODARA-
Address :
391760
Assessment Year : 2013-2014

Period of assessment : 01/04/2009 - 31/03/2010

Date of service of notice
in form :

-

31/03/2014

PART I
hTurnover of sales and purchases ' {Rupees)
Sales Purchases
Description As per As per As per As per
Return | Assessment | Return | Assessment
T”)l. ‘Totai turnover 99371754 77977991
02.1 Exempted from tax under section 5(1) ] 0
LOZ.Z Exempted from tax under section 5(2) 0 o B
02.3 Branch transfer or consignment to and from outside the state 4] 0 ;
{ (a) of the goods manufactured
r(b) other than (a) above | | 1 1 E
81: g:crg;zra’s.elslr(\g; qualifying for tax credit as per section 11(8) read 3276259 J
02.5 Reduction as per item 37 of annexure-III 441947 12009222
02.6 Charges towards labour,service and other charges referred to in
sub-clause (c) of clause (30) of section 2 9013930
Total of (02.1) to (02.6) 9455877 15285481
LE. Net Taxable Turnover (01-02) 89915877 62692510
i PART II ]
Output Tax
As per Return N
Rate of Commodity Name Commodity Turn_over J Tax Additional T_otal Tyrnover {
tax Caode excluding tax | payable tax including tax ;’
As per Assessment J
Rate of Commodity Name Commodity Turn_over Tax Additional T_otal T}lrnover |
tax Code excluding tax | payable tax including tax
15 Others 99999 2375 356 59 2790
4 Others 99999 85631926 3425277 ‘ 856319 89913522
15 Others 99999 2375 356 59 2790
4 Others 99999 85631926 3425277 856319 89913522
TOTAL 85634301 3425633 | 856378 89916312
04.1 Total Output Tax . 4282011 o
04.2 Total Tax Payable on Purchase of taxable goods under section 9 Y ~-——~——~»~-r“
Tax Liability(04.1+04.2) 4282011 o




PART III

Input tax

Description

Value of goods (Rupees)

As per As per
Return Assessment
05. Purchase of,fcapital goods from registered dealers ) 62692510
06. Purchases of taxable goods other than capital goods from registered dealers 0
07. Purchases of taxable goods from a person other than registered dealer 1]
Total 62692510

Calculation of Input Tax - As per Return .

Commodity
Name

+ Commodity

Rate of tax Code

Turnover of
purchase

Tax charged in
respect of item
7&8

Additional tax

Total(Col.5+Col.6)

Total Tax Payable on Purchase of taxable goods under section 9

Tax paid under the Gujarat Tax on entry of specified goods into Local Areas
Act,2001 (Guj.22 of 2001)

Total{Input Tax Credit)

Calculation of Input Tax - As per Assessment

Rateortax | Commodity | Commodity | Turnoverof | [SClCHl | additional tax
7&8
12.5 Others 99999 346652 43196 8666
15 Others 99999 419740 62961 10494
4 Others 99999 58857915 2354317 588577
12.5 Others 99999 346652 43196 8666
15 Others 99999 419740 62961 10494
4 Others 99999 58857915 2354317 588577
Total{Col.5+Col.6) 3068211
Total Tax Payable on Purchase of taxable goods under section 9 0
Tax paid unde’r the Gujarat Tax on entry of specified goods into Local Areas 0
Act, 2001 (Guj.22 of 2001)
08. Total(Input Tax Credit) 3068211
PART 1V
Tax credit
Admissible tax credit(Rupees)
Description As per Return A ssAessg:-lrent
09. Tax credit brought forward from previous tax period 0
10. Tax credit as per 08 3068211 -
Total (09 + 10) _ _
Adjustment of tax on purchase as per Annexure II 1]
11. Gross tax credit 3068211

12. Reduction in Tax Credit .

12.1 Under section 11(3)(b)(i) (other than 12.2 below)

12.2 Under section 11(3)(b)(ii) (of the goods manufactured)




»

(as per illustration given in the instructions)
12.3 G;a}:-_r section 11(3)(b)(iii) (of fuels used for manufacture of goods) 0
12.4 Under section 11(5) (for use in manufacture of goods exempted from tax 0
under sections 5(1) and 5(2))
12.5 Other reason 123223
Total: [12.1 + 12.2 + 12.3 + 12.4 +12.5] 123223
13. Net tax credit .agmissible (11 - 12) 2944990

PART V
Net tax payable

{(Rupees) -

Description As per Return as sAess :::e o
14. The amount of tax payable as per 04.1 4282011
15, Tax payable on the purchases of taxable goods under section 9 as per 04.2 0
16. Total tax ' 4282011
17. Less :
17.1 Adjustment of tax on sale as per Annexure I
17_.2 Remission under section 41
17.)3 Credit u/s 57B(9) of the amount of tax deducted at source(enclose Form- 0
41
17.4 Adjustment of the amount deposited under section 22 o
17.5 Net tax credit as per 13 2944990
Total 2944990
18. Net tax payable (16-17) 1337021
19. Excess amount of tax credit (18-17) ]
20. Amount of tax credit adjusted against CST 0
21. Excess Amount of tax credit claimed as refund 0
22. Amount of tax credit carried forward to the next tax period[19-(20+21)] 0

PART VI
Payment of tax

(Rupees)

Description As per Return As;ss:;;nt
23. Amount payable “
23.1 Amount of tax payable as per 19 1337021
23.2 Amount of interest 107493
23.3 Amount of penalty (4]
Total 1444514
24. Amount paid 1208524
25. Amount outstanding 235990
26. Excess amount payable 0
26.1 Refund already given _ 0
.26.2 Excess amount of refund adjusted against CST 0
26.3 Interest on Refund 0
26.4 Net Refund Payable (Refund + Interest) - 0

) .”[(3 s

.

Annexuref Lay:. . -

(Rupees)

R s i




Adjustment in sale ' Increase Decrease

- N “
As per As per As per Aswar
Return | Assessment | Return | Assessment

LZ?’. sub-section (1) of section 8

27.1 Sub-clause (a) (sale cancelled) |

27.2 Sub-clause (b) (alteration in consideration of sale)

27.3 Sub-clause (c) (goods returned)

28. sub-rule(7) of rulel?7 (pertains to transactions through commission
agent)

Total :

LZQ. Net of sale

Annexure II _ {Rupees)
Increase Decrease
Adjustment in purchase As per As per As perw As per

Return | Assessment | Return | Assessment

30. on account of credit note/debit note

31. on account of goods on which right to use such goods is
ktransferred as defined under sub-clause (d) of clause (23) of section 2

Total :
| 32. Net of purchase —)
Annexure III ' (Rupees)
Sales Purchases
Reduction

As per As per As per | - As per
LReturn Assessment | Return | Assessment

33. Sales/purchases as specified in sub-section (2) of section 5 of thej
Central Act.
(By way of transfer of documents of title)

34, In the course of export/import out of country

35. Sales/purchases as specified in the sub-section (3) of section 5 of
the Central Act

36. In the course of interstate trade and commerce other than branch
transfer or consignment

37. Total :

Remarks

Aot} 303 «ll gt QUIRletl adl AERS AU YaSsR Al U Y2a UISRE] MUl [EAlo]l AlE UlEd s art B, Auilsl
gl 51 325 oflal vietid] Audiefl B. 5@ AUIR . €L3ISUY/- 58] 53@ B d US| . ©0,%9,¢%/ - %ot adeil Yial Ysial olie vlq
B . 2, ¥, 0%/~ «il QoIR AE YRudl USR] vile uAE B, . 900/~ idRURL AUIRN B FiSIAeAL , ¥,3¢,0%3/- YRldl USRIl vite
WA B olLSlell e, ¢,€6,94,£08/- AU U AA WISRE B . (,UE,37,¢%/- UR ¥+1% ol £3 . ¥R,(9,UCS/- Glisledl ¥, 30U/~ W
WU+.Y ol ¥/~ Q) HISRE B viH §9 641 WA A 2. ¥R,(R,091/ - s8] 534G B, 54 WilE) 9,9¢,99,¢e1/- WSl QulR UEFY 2.
32,9%,UC/ - ¥ ¥, 1,20,06,33/~ WidUU WLl B. A A WA WRLEL 4,20,0¢,22/- B . U,L4,U0,634/ ~ U ¥+1% W
REARCCS /- e . 3,¥5, €U/ - U .U+ UY% AL UT,CE/-3la ., ¥1CO¥0/- U U+ U% AR 2, 93, YU/~ add 8 w54
dRIelV 308618/ - otssl 536 B, 8 e(l923223 /+1] AW /AU APiYR 53AD. 54 HAMIA AL ¥, Y011/ - + A% >+ 109¥C3/
M 56 Holl 1,¥30CU0% /- duiell . 2e¥¥eeo/- AAML 4 WLE B o115] A e, WU/~ Hitll @A 5H . WRoCU /- Gl
Al 25160 2id QUIRIA 2, 3Ueeo/ - eRdiel ARl B, Fofl UL YUetl Biudl. .

!Sn'gna.ture K M Gmﬁll—

Date :
) State Tax Officer (1)
I/C Unit-45, Vadodara.

sd

K. M. GOHIL
- Stage Tax Officer (1




N Form 305
(See Rule 27)

Notice For Amount Assessed

To Office Address :
HITKAR{ PACKAGING PVT. Ghatak 45 (VAD),
LTD.339/40, WAGHODIA, VAGHODIA WAGHODIA VADODARA-391760 4TH FLOOR,

| - BLOCK,

KUBER BHAVAN, VADODARA,
Phone No : 0265-2417929

E-mail Id : ac046-ct@gujarat.gov.in

Registration Certificate No. 24192200115 Dated 01/07/2002

Lump sum Permit No. -=—- Dated «----

The Dealer/ person has not paid tax/ Interest/ Penalty due from him as per order passed under section or the order passed in

First/Second Appeal/Revision application,under sub-section 34 of section 2 of the Act is as under.

Date of Order : 31/03/2014  Period From : 01/04/2009 To : 31/03/2010

Details Payable Tax Amount Rs Amount Paid Rs v Balance Due Rs
1.Assessed Tax 1337021 1208524 128497
2.Interest Uls 107493 | 0 107493
3.Penalty Ufs. 0 0 0
Total 1208524 1444514 235990
Less Refund adj.Order No. Dated Rs. 0
Net Amount payable. 235990 i Rs. 0

1 The sum of Rs. 235990 shall be paid into the Government Treasury at vadodara within 30 days from the service of this notice.
2 The receipted challan shall be produced before me within 5 days.
3 interest at the rate of 18% per annum shall be charged on late payment of dues.

4 An Appeal may be filed within 60 days from the date of receipt of the Order to dc app.-5vadodara (Write the name of authority)

Seal :

Place : vadodara Signature :

Sd

K. M. GOHIL K. M. GOHIL
State Tax Officer (1) State Tax Officer ( 1)

I/C Unit-45, Vadodar™.  I/C Unit-45, Vadodara,




T - FORM-304

e

Assessment Order
(under section 32/34/35 of Gujarat Value Added Tax Act, 2003)

[See sub-rule (2) of 29, sub-rule (2) of rule 31 and sub-rule(2) of 32]

ﬁame of the Dealer : HITKARI PACKAGING PVT. LTD.

RC No. : 24192200115

339/40,GIDC IND ESTATE,WAGHODIA,WAGHODIA,WAGHODIA,WAGHODIA,VADODARA-
Address :

391760
Assessment Year : 2014-2015

Period of assessment : | 01/04/2010 - 31/03/2011

Date of service of

p . 19/03/2015
notice in form : 103/

PART I
Turnover of sales and purchases (Rupees)
Sales Purchases
Description As per As per As per As per
' Return | Assessment | Return | Assessment
01. Total turnover 92150276 81171688
02.1 Exempted from tax under section 5(1) 0
02.2 Exempted from tax under section 5(2) 0 0
02.3 Branch transfer or consignment to and from outside the state o 0
(a) of the goods manufactured 0
{b) other than (a) above 0 ]
02.4 Purchases not qualifying for tax credit as per section 11(8) read 0
with Section. 11(5)
02.5 Reduction as per item 37 of annexure-III 1106248 12899829
02.6 Charges towards labour,service and other charges referred to in 1280263
sub-clause (c) of clause (30) of section 2 . ‘
Total of (02.1) to (02.6) 2386511 12899829 l
03. Net Taxable Turnover (01-02) 89763765 68271859 J
B PART II
@tput Tax
As per Return
Rate of Coﬁmodity Name Commodity Turn_over Tax Additional T_otal Tyrnover
tax Code excluding tax | payable tax including tax
As per Assessment
Rate of Commodity Name Commodity Turn_over Tax Additional T.otal Tyrnover
tax Cade | excluding tax | payable tax including tax
4 Others 99999 89763765 3590551 897638 94251954
4 ;ﬁ“&&'}‘& 18080 120000 4800 1200 126000
TOTAL . 89883765 3595351 898838 94377954 B
04.1 Total Output Tax 4494189
04.2 Total Tax Payable on Purchase of taxable goods under section 9 o
Tax Liability(04.1+04.2) 4494189




PART III

Input tax

Description

Value of goods (Rupees)

As per As per
Return Assessment
05. Purchase of capital goods from registered dealers o
06. Purchases of taxable goods other than capital goods from registered 68271859
dealers
07. Purchases of taxable goods from a person other than registered dealer 4]
Total 68271859

Calculation of Input Tax - As per Return

Commodity
Name

Turnover of
purchase

.Commodity

Rate of tax Code

Tax charged in
respect of item
7&8

Additional tax

Total{Col.5+Col.6)

Total Tax Payable on Purchase of taxable goods under section 9

Tax paid under the Gujarat Tax on entry of specified goods into Local Areas
Act,2001 (Guj.22 of 2001)

Total(Input Tax Credit)

Calculation of Input Tax - As per Assessment

Rateortax | Commedity | Commodity | Turnover of | (Ll | adaition tax
78&8
12.5 Others 99999 400538 50067 10013
15 Others 99999 200513 30077 5013
4 Others 99999 64357750 2574310 643578
Total(Col.5+Col.6) 3313058
Total Tax Payable on Purchase of taxable goods under section 9 0o
Tax paid undgr the Gujarat Tax on entry of specified goods into Local Areas 0
Act, 2001 (Guj.22 of 2001)
08. Total(Input Tax Credit) " 3313058
PART IV
Tax credit
N Admissible tax credit{(Rupees)
Description As per Return As:ess::\rent
09. Tax credit brought forward from previous tax period 0
10. Tax credit as per 08 3313058
Total (09 + 10) 3313058
Adjustment of tax on purchase as per Annexure II 4]
11. Gross tax credit 3313058
12. Reduction in Tax Credit
12.1 Under section 11(3)(b)(i) (other than 12.2 below) 0
12.2 Under section 11(3)(b)(ii) (of the goods manufactureq) 0

(as per illustration given in the instructions)

12.3 Under section 11(3)(b)(iii) (of fuels used for manufacture of goods)

12.4 Under section 11(5) (for use in manufacture of goods exempted from tax




under sections 5(1) and 5(2))
12.5 {Mer reason 2912
Total: [12.1 + 12.2 + 12.3 + 12.4 +12.5] 2912
13. Net tax credit admissible (11 - 12) 3310146
PART V
Net tax payable«
(Rupees)
Description As per Return N :ess:;; o
14. The amount of tax payable as per 04.1 4494189
15. Tax payable on the purchases of taxable goods under section 9 as per 04.2 0
16. Total tax 4494189
17. Less :
17.1 Adjustment of tax on sale as per Annexure [ 11785
17.2 Remission under section 41 o
11)3 Credit u/s 57B(9) of the amount of tax deducted at source(enclose Form- 0
17.4 Adjustment of the amount deposited under section 22 0
17.5 Net tax credit as per 13 3310146
Total 3321931
18. Net tax payable (16-17) 1172258
19. Excess amount of tax credit (18-17) 0
20. Amount of tax credit adjusted against CST 0
21. Excess Amount of tax credit claimed as refund 0
22. Amount of tax credit carried forward to the next tax period[19-(20+21)] (1]
PART VI
Payment of tax
(Rupees)
Description As per Return As;ssz::ent
23. Amount payable
23.1 Amount of tax payable as per 19 1172258
23.2 Amount of interest 12252
23.3 Amount of penalty 0
Total 1184510
24. Amount paid 1180481
25. Amount outstanding 4029
26, Excess amount payable 0.
26.1 Refund already given 0
26.2 Excess amount of refund adjusted against CST 0
26.3 Interest on Refund o
| 26.4 Net Refund Payable (Refund + Interest) 0
Annexure I (Rupees)
Adjustment in sale Increase Decrease
As per As per As per As per




l Return | Assessment | Return | Assessment

! 27. sub-section (1) of section 8 o 0”;;_"

J 27.1 Sub-clause (a) (sale cancelled) 0
27.2 Sub-clause (b) (alteration in consideration of sale) : 0 0
27.3 Sub-clause (¢) (goods returned) ) 0

28. sub-rute(7) of rule17 (pertains to transactions through

commission agenty 0 o

Total :

29. Net of sale

Annexure II ' ' (Rupees}
Increase Decrease

Adjustment in purchase As per As per As per As per

Return | Assessment | Return | Assessment

30. on account of credit note/debit note

31. on account of goods on which right to use such goods is
transferred as defined under sub-clause (d) of clause (23) of section
2

Total :

32. Net of purchase

Annexure III - (Rupees)

Sales Purchases

Reduction Asper| Asper |Asper| Asper

Return | Assessment | Return | Assessment

33. Sales/purchases as specified in sub-section (2) of section 5 of the
Central Act. _
(By way of transfer of documents of title)

=

34. In the course of export/import out of country

35. Sales/purchases as specified in the sub-section (3) of section 5 of

Lthe Contral Act 1106248 12899829
36. In the course of interstate trade and commerce other than branch 0 0
transfer or consignment i
37. Total : : 1106248 12899829
Remarks
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. Signature : H L

Date : K M GO r (1)
State Tax Ofﬂce

«1C Unit-45, Yager?

'b LA’:”: Q d
= K. M. GOHIL

State Tax
ave Tax Officer (1)
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-
(See Rule 27)
Notice For Amount Assessed
To ' Office Address :
3
HITKARI PACKAGING PVT. ’ Ghatak 45 (VAD),
LTD.339/40, WAGHODIA VAGHODIA,WAGHODIA,VADODARA-391760 4TH FLOOR,
' |- BLOCK,
KUBER BHAVAN, VADODARA,
Phone No : 0265-2417929
E-mail Id : ac046-ct@gujarat.gov.in
Registration Certificate No. 24192200115 ) Dated 01/07/2002

Lump sum Permit No. —- Dated —

The Dealer/ person has not paid tax/ Interest/ Penalty due from him as per order passed under section or the order passed in

First/Second Appeal/Revision application,under sub-section 2 of section 34 of the Act is as under.

Date of Order : 19/03/2015  Period From : 01/04/2010 To : 31/03/2011

Details Payable Tax Amount Rs Amount Paid Rs Balance Due Rs
1.Assessed Tax 2384 0 2384
2.interest U/s 1645 0 1645
3.Penalty U/s. 0 0 0
Total 4029 . 0 4029
Less Refund adj.Order No. ' Dated Rs.0
Net Amount payable. Four Thousend Twenty Nine Rs. 4029

1 The sum of Rs. 4029 shall be paid into the Government Treasury at Vadodara within 30 days from the service of this notice.
-2 The receipted challan shall be produced before me within 30 days.
3 Interest at the rate of 18% per annum shall be charged on late payment of dues.

4 An Appeal may be filed within 60 days from the date of receipt of the Order to Hn DC Appeal Vadodar (Write the name of
authority)

Seal : !

K. M. GOHIL
State Tax Officer (1)
1;C Unit-45, Vadodara.

Sd
K. M. GOHiL

State Tax Officer (1
{/C tUnit-45, Vvadodar




Place : Vadodara Signature :

Date : 19/03/2015 ¥ ' Designation : CTO Unit 7 Vadodara



3 ' FORM-304
[See sub-rule (2) of 29, sub-rule (2) of rule 31 and sub-rule(2) of 32]
Assessment Order

(under section 32/34/35 of Gujarat Value Added Tax Act, 2003)

el

Name of the Deale_l_- H

HITKARI PACKAGING PVT. LTD. .

RC No.: 24192200115

Address : 339/40,GIDC IND

ESTATE,WAGHODIA,WAGHODIA,WAGHODIA,WAGHODIA,VADODARA-391760

Assessment Year : 2015-2016

Period of assessment : | 01/04/2011 - 31/03/2012

Date of service of

i i 2
notice in form : 1/03/2016

PART I
Turnover of sales and purchases (Rupees) il
Sales Purchases
Description As per As per As per As per
Return | Assessment| Return Assessmeng
01. Total turnover 106648418 | 106648418 | 90454594 90454594
02.1 Exempted from tax under section 5(1) _ 0 0
02.2 Exempted from tax under section 5(2) 535607 0 121982 121982
02.3 Branch transfer or consignment to and from outside 0 0
the state
(a) of the goods manufactured
(b) other than (a) above 0 B
02.4 Purchases not qualifying for tax credit as per section 0
11(8) read with Section. 11(5) :
02.5 Reduction as per item 37 of annexure-IiI 1738119 1738119 14821747 | 14821747
02.6 Charges towards labour,service and other charges 1013293
referred to in sub-clause (c) of clause (30) of section 2
Total of (02.1) to (02.6) 2273726 2754412 14943729 | 14943729
03. Net Taxable Turnover (01-02) 104374692 | 103897006 | 75510865| 75510865
PART II
Output Tax
As per Return
Rate of Commodity Commodity Turnover Tax Additional Total Turnover
tax Name Code excluding tax | payable tax including tax
4 4 % ITM04 . 104374692 4174988 1043747 109593427 B
TOTAL 104374692 4174988 | 1043747 109593427 ]
' 04.1 Total Output Tax 5218735
04.2 Total Tax Payable on Pgrchase of taxable goods under section 9 0
Tax Liability(04.1+04.2) 5218735
As per Assessment
Rate of Commodity Commodity Turnover Tax Additional Total Turnover
tax Name Code excluding tax | payable tax including tax




4 Others 99999 103897006 4155880 1038970 109091856 . .
4 Others 99999 163054 8153 0 171207
TOTAL 104060060 | 4164033 | 1038970 109263063
04.1 Total Output Tax 5203003
04.2 Total Tax Payable on Purchase of taxable goods under section 9 0
Tax Liability(04%1+04.2) 5203003
PART III1
[>In put tax *
Value of goods (Rupees)
Description As per As per
Return Assessment
05. Purchase of capital goods from registered dealers 0 0
06. Purchases of taxable goods other than capital goods from registered 75510865 75510865
dealers .
07. Purchases of taxable goods from a person other than registered dealer 0 0
Total 75510865 75510865

Calculation of Input Tax - As per Return

o " Tax charged in
Rate of tax Commodity Commodity Turnover of respect of item| Additional tax
Name Code purchase :
7&8
4 4 % ITM04 67255797 2690232 671396
12.5 12.5% ITM16 883751 110469 22094
15 15 % ITM15 290200 43530 7255
4 4% ITM04 3368002 134720 33419
Total(Col.5+Col.6) 3713115 |
Total Tax Payable on Purchase of taxable goods under section 9 0
TTax paid under the Gujarat Tax on entry of specified goods into Local Areas 0
Act,2001 (Guj.22 of 2001)
Total(Input Tax Credit) 3713115

Calculation of Input Tax - As per Assessment

" . Tax charged in :
Rate of tax Commodity Commodity Turnover of respect of item| Additional tax
Name Code purchase
7&8 B
R 4 Others 99999 - 67255797 2690232 © 671396 j
4 Others 99999 3368002 134720 33419 j
i 12.5 Others 99999 883751 110469 22094
15 Others 99999 290200 43530 7255
Total(Col.5+Col.6) 3713115
Total Tax Payable on Purchase of taxable goods under section 9 V) J '
.| Tax paid under the Gujarét Tax on entry of specified goods into Local Areas 0
Act,2001 (Guj.22 of 2001)
08. Total(Input Tax Credit) 3713115

PART IV




Tai,g:redit

T

Description

Admissible tax credit(Rupees)

As per Return As.:asssp;ren t
09. Tax credit brought forward from previous tax period 0 (4]
10. Tax credit as per 08 3713115 3713115
Total (09 + 10) - ¢ 3713115 3713115
Adjustment of tax on purchase as per Annexure II ]
11. Gross tax credit 3713115 3713115
12. Reduction in Tax Credit .
12.1 Under section 11(3)(b)(i) (other than 12.2 below) 0
12.2 Under section 11(3)(b)(ii} (of the goods manufactured) 0
(as per illustration given in the instructions)
12.3 Under section 11(3)(b)(iii) (of fuels used for manufacture of goods) 1]
12.4 Under section 11(5) (for use in manufacture of goods exempted from 0
tax under sections 5(1) and 5(2))
12.5 Other reason 13852 13929
Total: [12.1 + 12.2 + 12.3 + 12.4 +12.5] 13852 13929
13. Net tax credit admissible (11 - 12) 3699263 3699186
PART V
Net tax payable
(Rupees)
Description As per Return As:essz;; nt
14. The amount of tax payable as per 04.1 5218735 5203003
15. Tax payable on the purchases of taxable goods under section 9 as per 0 0
04.2
16. Total tax 5218735 5203003
17. Less :
17.1 Adjustment of tax on sale as per Annexure [ 24347
17.2 Remissionvunder section 41 0
17.3 Credit u/s 57B(9) of the amount of tax deducted at source(enclose 0 0
Form-41)
17.4 Adjustment of the amount deposited under section 22 0 o
17.5 Net tax credit as per 13 3699263 3699186
Total 3723610 3699186
18. Net tax payable (16-17) 1495125 1503817
19. Excess amount of tax credit (18-17) 0 0
20. Amount of tax credit adjusted against CST 0 0
21. Excess Amount of tax credit claimed as refund 0 o
22. Amount of tax credit carried forward to the next tax period[19- 89032 0
(20+21)]

PART V1

Payment of tax

Description

(Rupeés)




As per Return As per -
Assessgient
23. Amount payable
23.1 Amount of tax payable as per 19 1465125 1503817
23.2 Amount of interest 22336 35834
23.3 Amount of penalty 2000
Total f 1517461 1541651
24. Amount paid 1515634 1514634
25. Amount outstanding 1827 4 27017
26. Excess amount payable ) 0
26.1 Refund already given 0
26.2 Excess amount of refund adjusted against CST o
26.3 Interest on Refund 0
26.4 Net Refund Payable (Refund + Interest) (]
Annexure 1 (Rupees)
Increase Decrease
Adjustment in sale As per As per As per As per
Return | Assessment | Return | Assessment
27. sub-section (1) of section 8 o ]
27.1 Sub-clause (a) (sale cancelled) 0
27.2 Sub-clause (b) (alteration in consideration of sale) 0 o
27.3 Sub-clause (c) (goods returned) ‘ 0
28. sub-rule(7) of rulel? (pertains to transactions through 0 0
commission agent)
Total : 0
29. Net of sale (4]
Annexure II (Rupees)
Increase Decrease
Adjustment in purchase As per As per As per As per
Return | Assessment | Return | Assessment
30. on account of credit note/debit note ' e . (1]
31. on account of goods on which right to use such goods is
transferred as defined under sub-clause (d) of clause (23) of 1]
section 2
Total : 0
{32. Net of purchase 0
Annexure III (Rupees)
Sales Purchases
Reduction As per | As per As per As per
Return | Assessment| Return | Assessment
.33. Sales/purchases as specified in sub-section (2) of section
5 of the Central Act. )] 0
(By way of transfer of documents of title)
34. In the course of export/import out of country 708156 | 708156
35. Sales/purchases as specified in the sub-section (3} of 1029963 1029963 14731966 |
caction 5 of the Central Act




36..In the course of interstat.e trade and commerce other 0 89781 14821747
than BRmch transfer or consignment

37. Total : 1738119 1738119 14821747 | 14821747

Remarks
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Signature : MMQ‘Q
Date :
K. M. GOHIL

State Tax Officer (1)
I/C Unit-45, Vadodara.

{.4d

K. M. GOHIL

State Tax Officer (1)
I/C Unit-45, Vadodara.




¥ Form 305
(See Rule 27)

Notice For Amount Assessed

& - Office Address :

To
HITKARI PACKAGING PVT. Ghatak 45 (VAD),
LTD.339/40, WAGHODIA,VAGHODIA WAGHODIA,VADODARA-391760 4TH FLOOR,
|- BLOCK,
KUBER BHAVAN, VADODARA,
Phone No : 0265-2417929
E-mail Id : ac046-ct@gujarat.gov.in
Registration Certificate No. 24192200115 _ Dated 01/07/2002

Lump sum Permit No. —- Dated 01/07/2002

The Dealer/ person has not paid tax/ Interest/ Penalty due from him as per order passed under section or the order passed in

First]Second Appeal/Revision application,under sub-section 4 of section 34 of the Act is as under.

Date of Order : 21/03/2016  Period From : 01/04/2011 To: 31/03/2012

Details Payable Tax Amount Rs Amount Paid Rs Balance Due Rs
1.Assessed Tax 1503817.0 1503817 0
2.Interest U/s 35834.0 10817 25017
3.Penaity U/s. 2000.0 ’ 0.0 : 2000
Total : 1541651 1514634 27017
Less Refund adj.Order No. © Dated Rs. 0
Net Amount payable. " TWENTY-SEVEN THOUSAND AND SEVENTEEN Rs. 27017
RUPEE ONLY

1 The sum of Rs. 27017 shall be paid into the Government Treasury at vadodara within 30 days from the service of this notice.
2 The receipted challan shall be produced before me within 5 days.

3 Interest at the rate of 18% per annum shall be charged on late payment of dues.

4 An Appeal may be filed within 60 days-from the date of receipt of the Order to DC APPEAL (Write the name of authority)

Seal :

4

K. M. GOHIL
State Tax Officer (1)
I/C Unit-45, Vadodara.

State Tax Officer (1)
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[See sub-rule (2) of 29, sub-rule (2) of rule 31 and sub-rule(2) of 32]
Assessment Order
(under section 32/34/35 of Gujarat Value Added Tax Act, 2003)

IﬁNa\me of the Dealer : HITKARI PACKAGING PVT. LTD.

RC No. : 24192200115

Address : 339/40,GIDC IND

ESTATE, WAGHODIA,WAGHODIA, WAGHODIA,WAGHODIA,VADODARA-391760

Assessment Year : 2020-2021

Period of assessment : | 01/04/2016 - 31/03/2017

Date of service of

. . 31/12 0
notice in form : /12/202

PART I
Turnover of sales and purchases (Rupees)
Sales Purchases

Description Asper| Asper |Asper| Asper

) Return | Assessment | Return | Assessment
01. Total turnover 383072114 373186039
02.1 Exempted from tax under section 5(1) 0 (4]
02.2 Exempted from tax under section 5(2) 1] 4]
(2.3 Branch transfer or consignment to and from outside the 0 0
state
(a) of the goods manufactured
(b) other than (a) above 0
02.4 Pgrchase§ not qualifying for tax credit as per section 11(8) 881640
read with Section. 11(5)
02.5 Reduction as per item 37 of annexure-III 240000 0
02._6 Charges towards labour,service and other charges referred 4590363
to in sub-clause (c) of clause (30) of section 2
Total of (02.1) to (02.6) 4830363 881640
03. Net Taxable Turnover (01-02) 378241751 372304399

PART II

Output Tax
As per Return
Rate of Commodity Commodity Turnover Tax Additional Total Turnover

tax Name Code excluding tax | payable tax including tax
As per Assessment
Rate of Commodity Commodity Turnover Tax Additional Total Turnover

tax Name Code excluding tax | payable tax including tax

4 Others 99999 . 378241751 15129670 | 3782418 397153839
TOTAL 378241751 15129670 | 3782418 397153839
04.1 Total Output Tax v 18912088
04.2 Total Tax Payable on Purchase of taxable goods under section 9 o . J
Tax Liability(04.1+04.2) 18912088




| PART III .
Input tax
Value of goods (Rupees)
Description As per As per
Return Assessment
05. Purchase of capital goods from registered dealers o
ggé;ﬁgchases of taxable goods other than capital goods from registered 372304399
07. Purchases of taxable goods from a person other than registered dealer 0
Total 372304399

Calculation of Input Tax - As per Return

Commodity
Name

Commodity
Code

Turnover of
purchase

Rate of tax

L

Tax charged in
respect of item
7&8

Additional tax

Total(Col.5+Col.6)

Total Tax Payable on Purchase of taxable goods under section 9

Tax paid under the Gujarat Tax on entry of specified goods into Local Areas
Act,2001 (Guj.22 of 2001)

Total{Input Tax Credit)

Calculation of Input Tax - As per Assessment

. . Tax charged in
Rate of tax Commodity Commodity Turnover of respect of item| Additional tax
Name Code purchase
: 7&8
4 Others 99999 372262193 14890488 3722622
12.5 Others 99999 42206 5276 1055

Total{Col.5+Col.6) 18619441

Total Tax Payable on Purchase of taxable goods under section 9 (V]

Tax paid under the Gujarat Tax on entry of specified goods into Local Areas 0

Act,2001 (Guj.22 of 2001)
LOS' Total(Input Tax Credit) 18619441
V PART IV

Tax credit

Description

Admissible tax credit(Rupees)

uas per illustration given in the instructions)
-

B As per Return As:ess::':;ent
09. Tax credit brought forward from previous tax period 22267
10. Tax credit as per 08 18619441
Total (09 + 10) 18641708
Adjustment of tax on purchase as per Annexure II 0
11. Gross tax credit 18641708
12. Reduction in Tax Credit
12.1 Under section 11(3)(b)(i) (other than 12.2 below) (¢]

12.2 Under section 11(3)(b)(ii) (of the goods manufactured) 0




12.3 Under section 11(3)(b)(iii) (of fuels used for manufacture of goods)

0
12.4 U?{nder section 11(5) (for use in bmanufacture of goods exempted from 0
tax under sections 5(1) and 5(2))
12.5 Other reason 2234
Total: [12.1 + 12.2 + 12.3 + 12.4 +12.5] 2234
13. Net tax credit admissible (11 - 12) 18639474

| PART V
Net tax payable
(Rupees) .
Description As per Return As:ess::;nt
14. The amount of tax payable as per 04.1 18912088
15. Tax payable on the purchases of taxable boods under section 9 as per 0
04.2
16. Total tax 18912088
17. Less :
17.1 Adjustment of tax on sale as per Annexure I
17.2 Remission under section 41 o
17.3 Credit u/s 57B(9) of the amount of tax deducted at source(enclose 0
Form-41)
17.4 Adjustment of the amount deposited under section 22 0
17.5 Net tax credit as per 13 18639474
Total 18639474
18. Net tax payable (16-17) 272614
19. Excess amount of tax credit (18-17) 0
20. Amount of tax credit adjusted against CST 0
21. Excess Amount of tax credit claimed as refund 0
22. Amount of tax credit carried forward to the next tax period[19- 0
{20+21)] . :
PART VI
Paymént of tax
(Rupees)
Description As per Return As;ss:;;nt
23. Amount payable
23.1 Amount of tax payable as per 19 272614
23.2 Amount of interest 171746
23.3 Amount of penalty 408921
Total 853281
24. Amount paid 0
25. Amount outstanding . 853281
26. Excess amount payable 0
26.1 Refund already given (4]
26.2 Excess amount of refund adjusted against CST o
26.3 Interest on Reftnd %1 0
Ty L% i




26.4 Net Refund Payable (Refund + Interest) J o .
Annexure I (Rupees)

Increase Decrease
Adjustment in sale As per As per As per As per

Return | Assessment | Return | Assessment

27. sub-section 1) of section 8 _ o o
27.1 Sub-clause (a) (sale cancelled) ]
27.2 Sub-clause (b) (alteration in consideration of sale) 0 0
27.3 Sub-clause (c) (goods returned) . 0
28. sub-rule(?7) of rulel7 (pertains to transactions through 0 o
commission agent)
Total : ]
29. Net of sale
Annexure II (Rupees)

Increase Decrease
Adjustment in purchase As per As per As per As per
’ Return | Assessment | Return | Assessment
30. on account of credit note/debit note 0 0
31. on account of goods on which right to use such goods is
transferred as defined under sub-clause (d) of clause (23) of 0
section 2
Total ©
32. Net of purchase
Annexure III (Rupees)

~ Sales Purchases
Reduction As per As per As per As per

Return | Assessment | Return [ Assessment

33. Sales/purchases as specified in sub-section (2) of section 5
of the Central Act. : ' 0 ]
(By way of transfer of documents of title)
34. In the course of export/import out of country 1] 0
35. Sales/purchases as specified in the sub-section (3) of 0 o
section 5 of the Central Act
36. In the course of interstate trade and commerce other than o 0
branch transfer or consignment
37. Total : 0 o
Remarks

as per sheet

| ‘*(MC%@%
SignatureK' M- GOH L

‘Date: gyare Tax Officer (1)
I/C Unit-45, Vadodara.

Sd

K. M. GOHIL
State Tax Officer (1)

T/IC 1 Init AT \lad~AAdaca




- - Form 305
(See Rule 27)

Notice For Amount Assessed

To e Office Address :

HITKARI PACKAGING PVT. : Ghatak 45 (VAD),

LTD.339/40, WAGHODIA VAGHODIA, WAGHODIA,VADODARA-391760 4TH FLOOR,

' ' ' I - BLOCK,

KUBER BHAVAN, VADODARA,
Phone No : 0265-2417929
E-mail Id : ac046-ct@gujarat.gov.in

Registration Certificate No. 24192200115 Dated 01/07/2020

Lump sum Permit No. —-- Dated —

The Dealer/ person has not paid tax/ Interest/ Penalty due from him as per order passed under section or the order passed in

First/Second Appeal/Revision application,under sub-section 1 of section 73 of the Act is as under.

Date of Order : 31/12/2020  Period From : 01/04/2016 To : 31/03/2017

Details Payable Tax Amount Rs Amount Paid Rs Balance Due Rs
1.Assessed Tax 272614.0 ' 0.0 272614.00
2.interest Ufs . 171746.0 ) 0.0 171746.00
3.Penalty U/s. 408921.0 0.0 : 408921.00 -
Totall ) ' 853281.00 0.00 853281.00
Less Refund adj.Order No. Dated " Rs.0

EIGHT LAKH FIFTY-THREE THOUSAND TWO
Net Amount payable. Rs. 853281
HUNDRED AND EIGHTY-ONE RUPEE ONLY

The sum of Rs. 853281 shall be paid into the Government Treasury at VADODARA within 30 days from the service of this

notice.
2 The receipted challan shall be produced before me within 7’days.'
3 Interest at the rate of 18% per annum shall be charged on late payment of dues.

An Appeal may be filed within 60 days from the date of receipt of the Order to DC APPEAL VADODARA (Write the name of
authority) ' ’

—gaugel
K. M. GOHI

State Tax Officer (1) ’ )
I/C Unit-45, \.{adf.”'

J Y
/" K. M. GOHIL
State._TaJx_ Officer (1)

- J e 8 a



) FORM-304

[See sub-rule (2) of 29, sub-rule (2) of rule 31 and sub-rule(2) of 32]
Assessment Order
(under section 32/34/35 of Gujarat Value Added Tax Act, 2003)

Name of the Dealer : HITKARI PACKAGING PVT. LTD.

RC No. : : 24192200115

Address : 339/40,GIDC IND

ESTATE,WAGHODIA, WAGHODIA,WAGHODIA,WAGHODIA,VADODARA-391760

Assessment Year : 2019-2020

Period of assessment : | 01/04/2017 - 30/06/2017

Date of service of

i i 12/2
notice in form : 08/12/2020

PART I
Turnover of sales and purchases (Rupees)
Sales Purchases
Description As per As per As per As per
Return | Assessment | Return | Assessment
01. Total turnover 121593575 123041475
02.1 Exempted from tax under section 5(1) o 0
02.2 Exempted from tax under section 5(2) 0 o
02.3 Branch transfer or consignment to and from outside the 0 o
state
(a) of the goods manufactured
(b) other than (a) above ’ ]
02.4 Purchases not qualifying for tax credit as per section 11(8) 0
read with Section. 11(5)
02.5 Reduction as per item 37 of annexure-III (1] 0
02.6 Charges towards labour,service and other charges referred 0
to in sub-clause (c) of clause (30) of section 2
Total of (02.1) to (02.6) 0 0
03. Net Taxable Turnover (01-02) 121593575 123041475
PART 1I
Output Tax
As per Return
Rate of L Commodify Commodity Turnover Tax Additional Total Turnover J
tax Name Code excluding tax | payable tax including tax
As per Assessment
Rate of Commodity Commodity Turnover Tax | Addiﬁonal Total Turnover
tax Name Code excluding tax | payable tax including tax

4 Others 99999 119613084 47&45;3 1196131 125593738

4 Others 99999 1980491 79220 . 19805 2079516
TOTAL 121593575 4863743 | 1215936 127673254
04.1 Total Output Tax -6079679
04.2 Total Tax Payable on Purchase of taxable goods under section 9 0




1ax Liability(04.14+04.2)

6079673+ |

PART III

Input tax

Description

Value of goods (Rupees)

As per As per
. Return Assessment
05. Purchase of capital goods from registered dealers (4]
06. ?urchases of taxable goods other than capital goods from registered 123041475
dealers
07. Purchases of taxable goods from a person other than registered dealer 1]
Total 123041475

Calculation of Input Tax - As per Return

Turnover of
purchase

Commodity
Name

Commodity

Ratev of tax Code

Tax charged in
respect of item
7&8

Additional tax

Total(Col.5+Col.6)

-Total Tax Payable on Purchase of taxable goodé under section 9

Tax paid under the Gujarat Tax on entry of specified goods into Local Areas
Act, 2001 (Guj.22 of 2001)

Total(Input Tax Credit)

—
Calculation of Input Tax - As per Assessment

—

. . Tax charged in
Rate of tax Commodity Commaodity Turnover of respect of item|] Additional tax
Name Code purchase
: 7&838
.

4 Others 99999 117182357 4687294 1171824
Total{Col.5+Col.6) 5859118
Total Tax Payable on Purchase of taxable goods under section 9 0
Tax paid under the Gujarat Tax on entry of specified goods into Local Areas 0
Act,2001 (Guj.22 of 2001)

08. Total(Input Tax Credit) 5859118

PART IV

Tax credit

Description

Admissible tax credit(Rupees)

(as per illustration given in the instructions)

|

As per Return AssAess:;rent

09. Tax credit brought forward from previous tax period 0
10. Tax credit as per 08 5859118
Total (09 + 10) 5859118
Adjustment of tax on purchase as per Annexure II (4]
11, Gross tax credit 5859118
12. Reduction in Tax Credit

72.1 Under section 11(3)(b)(i) (other than 12.2 below) i (4]
12.2 Under section 11(3)(b)(ii) (of the goods manufactured) —0




:12.3 Under section 11(3)(b)(iii) (of fuels used for manufacture of goods) )]
1274 5:1¢1€r section 11(5S) (for use in manufacture of goods exempted from 0
tax under sections 5(1) and 5(2))
12.5 Other reason 0
Total: [12.1 + 12.2 + 12.3 + 12.4 +12.5] (4]
13. Net tax credit admissible (11 - 12) 5859118
| PART V
Net tax payable
(Rupees)
Description As per Return As:ess:;,;nt
14. The amount of tax payable as per 04.1 6079679
15. Ta>{ payable on the purchases of taxable gbods under section 9 as per 0
04.2
16. Total tax 6079679
17. Less .
17.1 Adjustment of tax on sale as per Annexure I
17.2 Remission under section 41
17.3 Credit u/s 57B(9) of the amount of tax deducted at source(enclose 0
Form-41)
17.4 Adjustment of the amount deposited under section 22 0
17.5 Net tax credit as per 13 5859118
Total 5859118
18. Net tax payable (16-17) 220561
19. Excess amount of tax credit (18-17)
20. Amount of tax credit adjusted against CST
21. Excess Amount of tax credit claimed as refund
22. Amount of tax credit carried forward to the next tax period[19- 0
(20+21)]
PART VI
Payment of tax
(Rupees)
Description As per Return As;SSE:‘Lnt
23. Amount payable
23.1 Amount of tax payable as per 19 220561
23.2 Amount of interest 141727
23.3 Amount of penalty 340842
Total 703130
24, Amount paid o
25. Amount outstanding 703130
26. Excess amount payable 0
26.1 Refund already given 4]
26.2 Excess amount of refund adjusted against CST 0-
26.3 Interest on Refund 0




26.4 Net Refund Payable (Refund + Interest)

| ° .

L
Annexure I (Rupees)
Increase Decrease
Adjustment in sale As per As per As per As per
Return | Assessment | Return | Assessment
27. sub-sectio’nf(l) of section 8 0
27.1 Sub-clause (a) (sale cancelled) )]
27.2 Sub-clause (b) (aiteration in consideration of sale) ] (4]
27.3 Sub-clause (c) (goods returned) * o
28. sub-rule(7) of rulel7 (pertains to transactions through 0 0
commission agent)
Total : o
29. Net of sale
Annexure 11 (Rupees)
Increase Decrease
Adjustment in purchase As per As per As per As per
, Return | Assessment | Return | Assessment
30. on account of credit note/debit note 0 0
31. on account of goods on which right to use such goods is
transferred as defined under sub-clause (d) of clause (23) of 0
section 2
Total :
32. Net of purchase
Annexure III (Rupees)
Sales Purchases
Reduction As per As per As per As per
‘| Return | Assessment | Return | Assessment
33. Sales/purchases as specified in sub-section (2) of section 5
of the Central Act. 0 0
(By way of transfer of documents of title)
34. In the course of export/import out of country 0 0
35. Sales/purchases as specified in the sub-section (3) of 0 0
section 5 of the Central Act
36. In the course of interstate trade and commerce other than 0 0
branch transfer or consignment
37. Total : (1) (1)
Remarks

as per sheet

‘Signature K M ) GO 15

Date : T i H,,-
€7 srate Tax Officer (1)

{/C Unit-45, Vadodaia.

State Tas Officer {

1/ timi+ AL

CcO4HIL
Y

4o A o o




N | Form 305
(See Rule 27)

Notice For Amount Assessed

To ¥ . Office Address :
HITKARI PACKAGING PVT. Ghatak 42 (VAD),
LTD.339/40, WAGHODIA,VAGHODIA , WAGHODIA,VADODARA-391760 5TH FLOOR,

' |- BLOCK,

KUBER BHAVAN, VADODARA,
Phone No : 0265-2417929

E-mail Id : ac046-ct@gujarat.gov.in

Registration Certificate No. 24192200115 Dated 01/07/2002

Lump sum Permit No. —- Dated -—

The Dealer/ person has not paid tax/ Interest/ Penalty due from him as per order passed under section or the order passed in

First/Second Appeal/Revision application,under sub-section 2 of section 34 of the Act is as under.

Date of Order : 08/12/2020  Period From: 01/04/2017 To : 30/06/2017

Details Payable Tax Amount Rs Amount Paid Rs Balance Due Rs
1.Assessed Tax 220561.0 | ' | 0.0 220561.00
2.Interest U/s 141727.0 ' 0.0 141727.00
3.Penalty U/s. 340842.0 0.0 340842.00
Total 703130.00 0.00 - 703130.00
Less Refund adj.Order No. Dated Rs. 0

SEVEN LAKH THREE THOUSAND ONE HUNDRED
Net Amount payable. Rs. 703130

AND THIRTY RUPEE ONLY

1 The sum of Rs. 703130 shall be paid into the Government Treasury at vadodara within 30 days from the service of this notice.

2 The receipted challan shall be produced before me within 30 days.
3 Interest at the rate of 18% per annum shall be charged on late payment of dues.

4 An Appeal may be filed within 60 days from the date of receipt of the Order to DC APPEAL (Write the name of authority)

Seal :

1)
K. M. GOHIL

State Tax Officer (1)
I/C Unit-45, Vadodara. )

) 2L
K. M. GOHIL
State 7Tax7707ffic_er _( 1p



N

FORM-VII(B)
g [See Rule 9A]
- Assessment Order

(under section 32/34/35 of Gujarat Value Added Tax Act, 2003)

mame of the Dea!e; : HITKARI PACKAGING PVT. LTD.

24692200115

‘E:No.:

{ Address : 391760

339/40,WAGHODIA, HITKARI PACKAGING PVT. LTD.,VAGHODIA,WAGHODIA VADODARA-

Assessment Year : 2010-2011

Period of assessment : 01/04/2006 - 31/03/2007

Date of service of notice

. 29/06/2010
|in form : | .
PART I
Payment Particulars: (Rupees)
Description As per Return AssAess::l:ant
01. Gross Turnover Of Sales 59043082
Deduct : A ;
I. Turnover of Sales within the State 542110;“ i
II. Turnover of Sales of goods outside the State 0 3
111. Sales of goods in the course of export out of or import into India 3775426 J
IV. Turnover of Inter-State Sales of goods covered by Schedule-1 or fully Tax 0
B(empted u/s 5(2) of gujarat VAT Act,2003
V. Turnover of Inter-State on which tax is not leviable under section 9(1) o
VI. Sales to Special Economic Zone under section 8(6) 0
02. Balance: Inter-State sales on which tax is leviable in Gujarat State 1056620
Deduct :
I. Cost of Freight, Delivery or installation, if séparate!y charged 0
1I. Value of goods returned within six months under section ‘8A(1)(b) 0
IT1. Turnover of Inter-State sales on which no tax is payable 0
IV. Turnover of Inter-State sales under section 6(2) 0
u Turnover of sales made under section 6(3) 0 1
ul. Sales of Special Economic Zone under section 8(6) 0 j
03. Total taxable Inter-State saies 1056620
Deduct : Deduction under section 8A (1)(a) 0
04. Net taxable inter-State Sales 1056620
B PART II
LCaIcuIation of Central Sales Tax
‘ 01. Sales Taxable under Section 8(1)
u\s per Return
} Sr No. Tax Rate Sales Turnover Tax
L Total 0 )

f



‘ As per Assessment

\ Sr No. Tax Rate Sales Turnover Tax =
1 4 913419 36537
Total 913419 36537
-
02. Sales Taxable under section 8(2)/8(2A) J
As per Return?
Sr No. Tax Rate Sales Turnover Tax
Total 0 0 ]
As per Assessment J
Sr No. Tax Rate Sales Turnover Tax
1 10 143201 14320
Total 143201 14320
PART III
(Rupees)
! Description As per As per
: Return Assessment
05. value of goods transferred under section 6A(1) 0

06. Amount of Forms for the period

As per Return

r Sr No. Form Type Total Form used Value of goods
hAs per Assessment J
Sr No. Form Type Total Form used Value of goods
1 10 913419
2 7 \ 3775426
07. Total Amount payable as (Rupees)
Description ll!\:tzfr: Assl\esss;;nt
L CST ‘ 50857
[I. Interest . 26897
LIII. Penalty  © v 0
IV. Total 77754
Less : Amount of tax credit adjusted against local purchases 0
08. Total amount payable 77754 J
09. Net tax payable 77754 J
10. Net tax paid 76124
11. Net Outstanding Demand 1630
12. Interest on Refund 0
4 13. Net Qutstanding Refund (Refund + Interest) ] J
ﬁ14. Challan -
As per Return
Sr No. j Challan No. Bate of Submission r Date of payment Amount of




A Payment
Toral 7 0
As per Assessment
- Amount of
Sr No. Challan No. Date of Submission | Date of payment Payment
Total H 4]

15. Calculation of deferment benefits (To be filled in by a dealer to whom deferments benefits have

been granted)

Description As per Return AssAeSs::'\rent
1. Eligibility Certificate No. 0
I1. Eligibility Certificate Date of issue

III. Exemption Certificate No. 0
IV. Exemption Certificate Date of issue

V. Period of validity of the certificate From

VI. Period of validity of the certificate To

VIL. Total ceiling, if any, Subject towhich tax benefits are granted 0
16. Status of deferment

1. Opening balance of ceiling at the beginning of the period for which the return 0
is filed

II. Less: Total tax deffered for the period covered by this return

II1. Closing balance of ceiling at end of the period for which return is filed

Remarks

Heard Mr Alpeshbhai D Patel CTP pursuant to assessment notice Form No 6B for the assessment period 2006~
07 with his books of accounts, Sales ,purchases bills ,register. After verification of,books of account and
returns filed by him, sales, purchases , mentioned as above have been determined after assessment. The
assessment order be communicated to the dealer and necessary proceeding be completed pursuant to this

order

Signature :

Date : K_ M. GOH L

State Tax Officer (1)
I/C Unit-45, vadodara.

sd

K. M. GOHIL
State Tax Officer (1)

I/C Unit-43, Vadodara.



FORM-VII(B)
[See Rule 9A]
Assessment Order

(under section 32/34/35 of Gujarat Value Added Tax Act, 2003)

—

Name of the Dealer= HITKARI PACKAGING PVT. LTD.

RC No. : 24692200115
Address : gg?/;s%,WAGHODIA,HITKARI PACKAGING PVT. LTD. VAGHODIA, WAGHODIA VADCDARA-
Assessment Year : 2014-2015 .
Period of assessment : |01/04/2010 - 31/03/2011
Pate of service of notice 20/03/2015
in form :
PART I

Payment Particulars: (Rupees)
Description As per Return Ass‘\ess:;rent J
01. Gross Turnover Of Sales 92150276
Deduct :
1. Turnover of Sales within the State 91044028 o
I1. Turnover of Sales of goods outside the State 156483
I11. Sales of goods in the course of export out of or import into India 949765 T
IV. Turnover of Inter-State Sales of goods covered by Schedule-1 or fully Tax 0 N
exempted u/s 5(2) of gujarat VAT Act,2003 '
V. Turnover of Inter-State on which tax is not leviable under section 9(1) 1]
VI. Sales to Special Economic Zone under section 8(6) ]
02. Balance: Inter-State sales on which tax is leviable in Gujarat State 156483
Deduct :
1. Cost of Freight, Delivery or installation, if separately charged 0
I1. Value of goods returned within six months under section 8A(1)(b) 0
II1. Turnover of Inter-State sales on which no tax is payable 0 B
IV. Turnover of Inter-State sales under section 6(2) 0 N
V. Turnover of sales made under section 6(3) 1] 1
V1. Sales of Special Economic Zone under section 8(6) 0

A_g& Total taxable Inter-State sales 156483
Deduct : Deduction under section 8A (1)(a) V]
04. Net taxable inter-State Sales 156483

B PART II

Calculation of Central Sales Tax

01. Sales Taxable under Section 8(1)

As per Return

SN SN

Sr No. Tax Rate

Sales Turnover

Total ]




As per Assessment

Sr No. Tax Rate Sales Turnover Tax
Total 0 0
02. Sales Taxable under section 8(2)/8(2A)
As per Return
Srlgo. Tax Rate Sales Turnover Tax
Total 0 0
As per Assessment .
Sr No. Tax Rate Sales Turnover Tax
1 2 88901 1778
2 5 67582 3379
%_“
-156483 5157
L Total 15
PART II1
-
1 Increase Decrease
Adjustment In Sales As per As per As per As per
Return | Assessment | Return | Assessment
1. Sale cancelled 0
e
I1. Alteration in consideration of sale (1) Q
111, Goods Returned 0
_—
IV. Total of Adjustment 0
V. Net of sale 0
L\/. Adjustment in tax on sale 0
PART IV |
; (Rupees)
- . | —
Description As per As per
Return Assessment
05. value of goods transferred under section 6A(1)

-

06. Amount of Forms for the period

As per Return

Sr No. I Form Type I TotalvForm used Value of goods
As per Assessment
Sr No. Form Type [ Total Form used j Value of goods

07. Total Amount payable as (Rupees)

Description Return Assessment
'1.cs.T 5157

[1. Interest 1591
111 penalty - 0
IV Total 6748 |

08, Less




_Agj‘litment of tax on sale as per annexure(+/-) 0

il. Remlssmn under section 9(2) read with sub-rule of rule 18B of Gujarat Value 0
Added Tax Rules,2006
ITI. Excess amount of tax credit remained unadjusted under Gujarat Value 0
Added Tax Act,2003
IV. Less Total - o
09. Net tax payable 6748
10. Net tax paid - ¢ ' 2885
11. Net Outstanding Demand 3863
12. Interest on Refund 0
13. Net Outstanding Refund (Refund + Interest) 0
14. Challan
As per Return

Sr No. Challan No. Date of Submission| Date of payment Amount of

Payment

Total 0
As per Assessment

Sr No. Challan No. Date of Submission | Date of payment Amount of

Payment

Total ' 0 B

15. Calculation of deferment benefits (To be filled in by a dealer to whom deferments benefits have
been granted)

As per

Description » As per Return Assessment

1. Eligibility Certificate No.

I1. Eligibility Certificate Date of issue

I1I. Exemption Certificate No.

IV. Exemption Certificate Date of issue

V. Period of validity of the certificate From

V1. Period of validity of the certificate To

VII. Total ceiling; if any, Subject towhich tax benefits are granted

16. Status of deferment

I. Opening balance of ceiling at the beginning of the period for which the return
is filed

I1. Less: Total tax deffered for the period covered by this return

III. Closing balance of ceiling at end of the period-for which return is filed

Remarks

oiell- ()efl o121 Wafitl & WAUNLS Y24, AlBIFris AU UGISR dY-2090/14 «f] BSIe wisREN sifaig]l we siaz 84 8. 54
QYR .6,9,40,29%/ ~ll «158] 53¢ B A WS 2eileis AR, (Fisivetl QUi wA %leas @A yaudl USRI clle WMl Sy QAU
QUL +.9,U8,¥¢3/- GU @I USdi £3 56 A3 2.4,949/- HISRA B, 81U A 4,349/~ &1l B AUl culor .95/ - GHdi 54
2.4,191/ - eRdlell WSl 2@ B P U Yalb @G AR) 2,604/ - Gl BlUdi GlIS] AR 2,5/ - dRll L% .9,499/ - Huil 54
¥.3,53/~ Raloll oLl :E B el Hiditiell Yuell 51l QURISA 20l sl suqdB] AId B,

f;g<5j‘:2%

Zijnature K M GS%EL {5@?
" State Tax Officer (1) | PRV,

o K. M. Gun
I/C Unit-45, Vadodara. | State Tax thcer (1)

YR Y P Anrl:u’



- - [FORM ViI(B)]
[See Rule 9a of the central Sales Tax (Gujarat) Rules, 1970]
FINAL NOTICE OF ASSESSMENT UNDER THE CENTRAL SALES TAX ACT, 1956

To,
HITKARI PACKAGING PVT.LTD.

Of 339/40,GIDC IND
ESTATE,WAGHODIA, WAGHODIA, WAGHODIA WAGHODIA, VAGHODIA, VADODARA-391760

RC No. 24692200115

*In Continuation of the notice in form 6B served on you on the - day of - 20-

1 * With reference to your petition/appeal/revision, dated the - day of - 20- before Assistant Commissioner of sales

Tax/Additional Commissioner of Sales Tax/Commissioner of Sales Tax/Sales Tribunal.

The amount of tax payable by you for the Period from 01/04/2010 20 31/03/2011 has been finally assessed at Rs. 5157
as shown in the table below:

U]

(i) The Penalty payable by you u/s - of the Gujarat Value Added Tax Gujarat Value Added Tax Act default in paying tax
1),

upto the - has been determined at Rs. -

i) A Penailty of Rs. - has also been imposed on you under subsection - of section - of the - Act read with [Section 9(2) of
il
the Central Sales Tax Act, 1956.

(iv) A Penalty of Rs. - has also been levied on you under section 10A of the Central Sales Tax Act, 1956.

(v) Total amount of tax and Penalty is Rs. 5157

2 The total amount of tax paid by you already is Rs. 2885 in words - only that is Rs. - in excess of the due.

* A refund order is enclosed. You should apply to - for the refund of this sum.

3 You are hereby directed to pay the sum of Rs. 3863 ( Rupees ThertyEaightHundred SixtyThree ) into the government
treasury at Vadodara on or before 20/04/2015 (date) or within 35 days of the date of service of this notice whichever is fater
and to produce the receipt in proof of payment before the undersigned not later than 5 days from the date of payment as
aforesaid, failing which the said sum together with further penalty as specified in para 3 below will be recovered from you as

an arrear of land revenue.

4 If you do not pay the amount, the tax shown as due on or before the date specified above you will be liable under [sub section
(5) of Section 45 of the Gujarat Sales Tax Act, 1969] read with [Section 9(2)] of the Central Sales Tax Act, 1956 to pay a
penalty at the rates specified therein for the period commencing from the date of the assessment order/the order in

appeall/revision against an order of assessment or appeal during which the said amount remains unpaid.

5 Any appeal against the assessment/first appeal order must be presented to the Hn DC Appeal Vadodara , [under Section 65
of the Gujarat Sales Tax Act, 1969 in the manner prescribed by the Gujarat Sales Tax Rules, 1970] read with section 9(2) of

the Central Sales Tax Act, 1956 within 60 days from the passing of the order of the assessment/first appeal. The order of

oo
K. M. GOHIL

State Tax Officer {1}
C Lﬁlt 4‘5 \i uf‘\‘) m‘ﬁ

S\
K. M. GOHI!
State Tax Officer (1)

o P T,




FORM-VII(B)
[See Rule 9A]
Assessment Order
(under section 32/34/35 of Gujafat Valuek Added Tax Act, 2003)

Name of the Dealer :

HITKARI PACKAGING PVT. LTD.

RC No.: ;

24692200115

Address :

339/40,WAGHODIA,HITKARI PACKAGING PVT. LTD.,VAGHODIA,WAGHODIA,VADODARA-

391760

Assessment Year :

2015-2016

Period of assessment :

01/04/2011 - 31/03/2012

Date of service of notice
in form :

21/03/2016

PART I

Payment Particulars: (Rupees)
Description As per Return AssAess's,;l;nt
01. Gross Turnover Of Sales 106648418
Deduct : ‘
I. Turnover of Sales within the State 104910299
I1. Turnover of Sales of goods outside the State Y

I11. Sales of goods in the course of export out of or import into India 708156
IV. Turnover of Inter-State Sales of goods covered by Schedule-1 or fully Tax 0
exempted u/s 5(2) of gujarat VAT Act,2003

V. Turnover of Inter-State on which tax is not leviable under section 9(1) 0

VI. Saies to Special Economic Zone under section 8(6) 0

02. Balance: Inter-State sales on which tax is leviable in Gujarat State 1029963
(Deduct :

I. Cost of Freight, Delivery or installation, if separately charged (1]

I1. Value of goods returned within six months under section 8A(i)(b) 0

ITI. Turnover of Inter-State sales on which no tax is payable ]
TIV. Turnover of Inter-State sales under section 6(2) o
(V. Turnover of sales made under section 6(3) 0

VI. Sales of Special Economic Zone under section 8(6) 0

03. Total taxable Inter-State sales 1029963
Deduct : Deduction under section 8A (1)(a) ]

04. Net taxable inter-State Sales 1029963

PART II

Calculation of Central Sales Tax

01. Sales Taxable under Section 8(1)

As per Return

Sr No. Tax Rate Sales Turnover Tax

‘L Total o o




LAs per Assessment \1\_ R
\ Sr No. Tax Rate Sales Turnover Tax -
L Total 0 0
02. Sales Taxable under section 8(2)/8(2A)
As per Return
Sr-No. Tax Rate Sales Turnover Tax
Total 0 1]
As per Assessment _
Sr No. Tax Rate Sales Turnover ‘?ax
1 2 548104 10962
2 5 481859 24093
% Total 1029963 35055
PART III B
Increase Decrease )
Adjustment In Sales As per As per As per As per -
Return | Assessment | Return | Assessment
I. Sale cancelled o
I1. Alteration in consideration of sale o 0
IT1. Goods Returned 0
IV. Total of Adjustment ] 0
V. Net of sale 0
V. Adjustment in tax on sale o 0
] PART IV
(Rupees)
Description As per As per
Return Assessment
(05. Value of goods transferred under section 6A(1)

06. Amount of Forms for the period

As per Return

Sr No. Form Type Total Form used J Value of goods
As per Assessment
Sr No. Form Type Total Form used Value of goods
07. Total Amount payable as (Rupees) J
A As per As per
Description Return Assessment J
1. C.8.T. 35055
I1. Interest 12418
| 111, Penalty 2000
IV, Total 49473

08. Less




L Adjus}ment of tax on sale as per annexure(+/-) ]
If. Ré?‘.:‘ssion under section 9(2) read with sub-rule of rule 18B of Gujarat Value 0
Added Tax Rules,2006
II1. Excess amount of tax credit remained unadjusted under Gujarat Value 0
Added Tax Act,2003
IV. Less Total ) 0
09. Net tax payable 49473
10. Net tax paid ¥ 18458
11. Net Outstanding Demand 4 31015
12. Interest on Refund 0
13. Net Outstanding Refund (Refund + Interest) .0
14. Challan
As per Return
Sr No. Challan No. Date of Submission| Date of payment Amount of
Payment ‘
Total 0 |
As per Assessment
SF No. Challan No. Date of Submission| Date of payment Amount of
£ Payment
Total /]

15. Calculation of deferment benefits (To be filled in by a dealer to whom deferments benefits have
been granted)

As per

Description . As per Return Assessment

1. Eligibility Certificate No.

I1. Eligibility Certificate Date of issue

I11. Exemption Certificate No.

IV. Exemption Certificate Date of issue

V. Period of validity of the certificate From

V1. Period of validity of the certificate To

VII. Total ceiling, if any, Subject towhich tax benefits are granted

16. Status of deferment

I. Opening balance of ceiling at the beginning of the period for which the return
is filed '

I1. Less: Total tax deffered for the period covered by this return

I11. Closing balance of ceiling at end of the period for which return is filed

Remarks

ool -5 (ul) “lZletl Biefital 2l 1A W24 AURIFRIS AU HALSSIR U 090/ o1t a¥ell [Sulofl B Us Sl2 visrel wE e
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g
Signature : K- M. GOH L

Date : State Tax Officer (1)
I/C Unit-45, Vadodara.

’

Qd
K. M. GUHIL
State Tax Officer (1)
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x- [FORM ViIB)]
[See Rule 9a of the central Sales Tax (Gujarat) Rules, 1970]
FINAL NOTICE OF ASSESSMENT UNDER THE CENTRAL SALES TAX ACT, 1956

To, ©

HITKARI PACKAGING PVT. LTD.

Of 339/40,GIDC IND
ESTATE,WAGHODIA WAGHODIA, WAGHODIA WAGHODIA,VAGHODIA VADODARA-391760

RC No. 24692200115

*In Continuation of the notice in form 6B served on you on the - day of - 20-

1 * With reference to your petition/appeal/revision, dated the - day of - 20- before Assistant Commissioner of sales

Tax/Additional Commissioner of Sales Tax/Commissioner of Sales Tax/Sales Tribunal.

The amount of tax payable by you for the Period from 01/04/2011 20 31/03/2012 has been finally assessed at Rs.

35055 as shown in the table below:

U]

) The Penalty payable by you u/s - of the Gujarat Value Added Tax Gujarat Value Added Tax Act default in paying tax
i);

upto the - has been determined at Rs. -

i) A Penalty of Rs. - has also been imposed on you under subsection - of section - of the - Act read with [Section 9(2) of
i
the Central Sales Tax Act, 1956.

{(iv) A Penalty of Rs. - has also been levied on you under section 10A of the Central Sales Tax Act, 1956.

(v) Total amount of tax and Penalty is Rs. 37055

2 The total amount of tax paid by you already is Rs. 18458 in words - only that is Rs. - in excess of the due.

* A refund order is enclosed. You should apply to - for the refund of this sum.

3 You are hereby directed to pay the sum of Rs. 31015 ( Rupees - ) into the government treasury at vadodara on or before -
(date) or within 35 days of the date of service of this notice whichever is later and to produce the receipt in proof of payment
before the undersigned not later than § days from the date of payment as aforesaid, failing which the said sum together with

further penalty as specified in para 3 below will be recovered from you as an arrear of land revenue.

4 If you do not pay the amount, the tax shown as due on or before the date specified above you wili be liable under [sub section
(5) of Section 45 of the Gujarat Sales Tax Act, 1969] read with [Section 9(2)] of the Central Sales Tax Act, 1956 to pay a
penalty at the rates specified therein for the period commencing from the date of the assessment order/the order in

appeal/revision against an order of assessment or appeal during which the said amount remains unpaid.

5 Any appeal against the assessment/first appeal order must be presented to the DC APPEAL , [under Section 65 of the
Guijarat Sales Tax Act, 1969 in the manner prescribed by the Gujarat Sales Tax Rules, 1970] read with section 9(2) of the
Central Sales Tax Act, 1956 within 60 days from the passing of the order of the assessment/first appeal. The order of

assessment/first appeal was passed on the 2103 2016

- S
K. M. GOniL
State Tax Officer (1)
I/C Unit-45, Vadodara.

¢

i

o

i ML GORL
Staete Tax Officer (1)
i/C Unit-45, Vadodara.




- FORM-VII(B)
[See Rule 9A]
Assessment Order.
(under section 32/34/35 of Gujarat Value Added Tax Act, 2003)

Name of the Dealer : HITKARI PACKAGING PVT. LTD.

Y
RC No.: . 24692200115
339/40, WAGHODIA, HITKARI PACKAGING PVT. LTD.,VAGHODIA,WAGHODIA,VADODARA-
Address :
391760
Assessment Year : 2020-2021

Period of assessment : 01/04/2016 - 31/03/2017

Date of service of notice

in form : 31/12/2020
PART I

Payment Particulars: (Rupees)
Description As per Return AssAess:;:ant
31. Gross Turnover Of Sales 383072114
Deduct :

I. Turnover of Sales within the State 382832114
I1. Turnover of Sales of goods outside the State 1]

I11. Sales of goods in the course of export out of or import into India 0

IV. Turnover of Inter-State Sales of goods covered by Schedule-1 or fully Tax o
exempted u/s 5(2) of gujarat VAT Act,2003

V, Turnover of Inter-State on which tax is not leviable under section 9(1) 4]

VI, Sales to Special Economic Zone under section 8(6) 0 J
02. Balance: Inter-State sales on which tax is leviable in Gujarat State 240000 |
Deduct :

I. Cost of Freight, Delivery or installation, if separately charged . ]
_II. Value of goods returned within six months under section 8A(1)(b) 0

II1. Turnover of Inter-State sales on which no tax is payable 0

IV. Turnover of Inter-State sales under section 6(2) ]

V. Turnover of sales made under section 6(3) 0

V1. Sales of Special Economic Zone under section 8(6) 0

03. Total taxable Inter-State sales 240000
Deduct : Deduction under section 8A (1)(a) 0
& Net taxable inter-State Sales 240000

PART 11

Calculation of Central Sales Tax

01. Sales Taxable under Section 8(1)

As per Return

Sr No. ' Tax Rate Sales Turnover Tax
Total : _ o 0




As per Assessment “/.__ _J
l—‘ Sr No. Tax Rate Sales Turnover Tax
1 2 204000 4080
2 5 40800 2040
Total 244800 6120 |
02. Sales Taxable under section 8(2)/8(2A) J
As per Return J
Sr No. Tax Rate Sales Turnover «Tax
Total 0 0o
As per Assessment )
B Sr No. Téx Rate Sales Turnover Tax \
Total 0 ] ) J
PART I1I
Increase Decrease
Adjustment In Sales As per As per As per As per
Return | Assessment | Return | Assessment
I. Sale cancelled 0
L. Alteration in consideration of sale 0 .0
II1. Goods Returned ]
IV. Total of Adjustment 0
V. Net of sale 0
LV' Adjustment in tax on sale L]
B PART IV
(Rupees)
Description As per As per
\ Return Assessment
R)S‘ Value of goods transferred under section 6A(1)

{ 06. Amount of Forms for the period

P\s per Return

L Sr No. j Form Type Total Form used J Vaiue of goads

As per Assessment
Sr No. Form Type Total Form used r Value of goods
07. Total Amount payable as (Rupees)

. . As per As per
Description Return Assessment
1. CS.T. 6120
II. Interest - 4039

ﬁII. Penalty 4]

FV. Total 10159




Eiqjus rient of tax on sale as per annexure(+/-) 0

11. Remis.sion under section 9(2) read with sub-rule of rule 18B of Gujarat Value 0

A:ded Tax Rules, 2006

_III. Excess amount of tax credit remained unadjusted under Gujarat Value 0

Added Tax Act,2003

1V. Less Total 0

C9. Net tax payable 10159 4
10. Net tax paid ~ * o

11. Net Outstanding Demand 10159

12. Interest on Refund 0

13. Net Outstanding Refund (Refund + Interest) o

14. Challan

As per Return

Sr No. Challan No. Date of Submission | Date of payment Amount of
Payment

Eotal o W
As per Assessment
| _..Sr No. Challan No. Date of Submission | Date of payment A:;:::::n:f L
total 0 -
15. Calculation of deferment benefits (To be filled in by a dealer to whom deferments benefits have R
been granted)

Description As per Return | AssAess:;rent

1. Eligibility Certificate No. 0

I1. Eligibility Certificate Date of issue |
I11. Exemption Certificate No. o

IV. Exemption Certificate Date of issue
b/. Period of validity of the certificate From

V1. Period of validity of the certificate To

VII, Total ceiling, if any, Subject towhich tax benefits are granted 0 1\
16. Status of deferment b
I. Opening balance of ceiling at the beginning of the period for which the return o

is filed

II. Less: Total tax deffered for the period covered by this return

I11. Closing balance of ceiling at end of the period for which return is filed

Remarks

as per sheet

—aw
Signature : K. M . GOH L
pate:  State Tax Officer (1)
I/C Unit-45, Vadodara. Q'ﬂ
K. M. GOHIL
State Tax Officer (1)

I/C Unit-45, Vadodara.



’ { [FORM VIII(B)]
[See Rule 9a of the central Sales Tax (Gujarat) Rules, 1970]
FINAL NOTICE OF ASSESSMENT UNDER THE CENTRAL SALES TAX ACT, 1956

To,
HITKARI PACKAGING PVT. LTD.

Of 339/40,GIDC IND
ESTATE,WAGHODlA,WAGHODIA,WAGHODIA,WAGHOD|A,VAGHODIA,VADODARA-391760

RC No. 24692200115

*In Continuation of the notice in form 6B served on you on the - day of - 20-

1 * With reference to your petition/appeal/revision, dated the - day of - 20- before Assistant Commissioner of sales

Tax/Additional Commissioner of Sales Tax/Commissioner of Sales Tax/Sales Tribunal.

<

) The amount of tax payable by you for the Period from 01/04/2016 20 31/03/2017 has been finaily assessed at Rs. 6120
i
as shown in the table below:

(i The Penalty payable by you u/s - of the Gujarat Value Added Tax Gujarat Value Added Tax Act default in paying tax
ii);

upto the - has been determined at Rs. -

A Penalty of Rs. - has also been imposed on you urder subsection - of section - of the - Act read with {Section 8i2} of
(iii)
the Central Sales Tax Act, 1956.

(iv) A Penalty of Rs. - has also been levied on you under section 10A of the Central Sales Tax Act, 1956.

(v) Total amount of tax and Penalty is Rs. 6120

2 The total amount of tax paid by you already is Rs. 0 in words - only that is Rs. - in excess of the due.

* A refund order is enclosed. You should apply to - for the refund of this sum.

3 You are hereby directed to pay the sum of Rs. 10159 ( Rupees ONEZEROONEFIVENINE ) into the government treasury at
VADODARA on or before 02/02/2021 (date) or within 35 days ofvthe date of service of this notice whichever is later and to
produce the receipt in proof of payment before the undersigned not later than 5 days from the date of payment as aforesaid,
failing which the said sum together with further penalty as specified in para 3 below will be recovered from you as an arrear of

land revenue.

4 If you do not pay the amount, the tax shown as due on or before the date specified above you will be liable under [sub sector
(5) of Section 45 of the Gujarat Sales Tax Act, 1969] read with [Section 9(2)] of the Central Sales Tax Act, 1956 to pay a
penalty at the rates specified therein for the period commencing from the date of the assessment order/the order in

appeal/revision against an order of assessment or appeal during which the said amount remains unpaid.

5 Any appeal against the assessment/first appeal order must be presented to the DC APPEAL VADODARA , [under Section 65
of the Gujarat Sales Tax Act, 1969 in the manner prescribed by the Gujarat Sales Tax Rules, 1970] read with section 9(2) of

M )
K. M. GOHIL
state Tax officer (1)

ad
{/C Unit-45, vadodara.

Ko GOW L
State Tax Officer (1)
e init-45 Vadodara




HITKARI PACKAGING PVT LTD. - TIN - 24192200115
PENDING RECOVERY AS ON 31-05-2022
% Year Act | Amtas per AO | Arrears Outstanding
) : Amounr

2006/07 | CST 1630 0 1544
2009/10 | VAT 235990 241247 477237
2010/11 | VAT 4029 5154 9183

' CST 3863 4932 8795
2011/12 | VAT 27017 29618 56635

CST 31015 33924 64939

2016/17 | VAT | - 853281 134938 988219

CST 10159 872 11031

2017/18 | VAT 703130 112207 815337

Total 1870114 562892( 2432920

K. M. GOHIL

‘State Tax Officer (1)
I/C Unit-45, Vadodara.
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Applicant Name

HITKART PACKAGING PVT, LTD,

Application receipt No 50300084826
Receipt Date 15/02/2021

RC Number 24692200115

Name of the firm HITKARI PACKAGING PVT. LTD,
Tax Period 01/04/2016 to 31/03/2017

Lost S
22 YA

|Officer Name

VvV M CHAUDHARY

Designation

Senior Clerk to DC Appeal

Unit Name

Division 5 (VAD)

Division Name

[ N S S

Division 5 (VAD)
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Gujarat Commercial Tax

Acknowledgment
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Applicant Name

HITKARI PACKAGING PVT. LTD.

Application receipt No 50300084827
Receipt Date “|15/02/72021
RC Number 24192200115

Name of the firm

HITKARI PACKAGING PVT. LTD.

Tax Period

01/04/2016 to 31/03/2017

coit Tax Ofice

i
A ¥
Agvireas

Officer Name V M CHAUDHARY
Designation Senior Clerk to DC Appeal
Unit Name

Division 5 (VAD)

Division Name

Division 5 (VAD)
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